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(b) The cost of education including
fees, books and uniforms wi'l be
borne by the Ceatre in respect of
centrally administered and  aided
schoo’s and the States 1n respect of
schools controtled by them

{c) Two members of each family of a
yawan kmnled m acuon may  be
appointed without  registration  at
the Employment Exchange to <Class
111/1V post in Central Government
posts filled by direct recrurtment.

(d) In Pub'ic Sector Enterprises reser-
vation of 171°, of posts in Class
11T and 27'% 1n Class IV have been
made for ex servicemen and depen-
dents of suvice personnel killed in
action

2 Pay and allowarces for December
1971 and January 1972 have been disbursed
in full 1n a'most all cases Family Pension/
Dependent Pension has already been autho-
tised 1n a very large number of cases In
cases 1n whrch claims for [amily Pension/
Dependert Pension are sfill being processed,
Pending Enquiry Awards have been
sanctioned ]
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to Duestions 46
T[ENROLMENT OF PERSONS FOR MILITARY
TRAINING IN OCCUPIED KASHMIR

¥195. SHRID K PATEL
SHRI V K SAKHALECHA

SHRI BABUBHAI M CHINAL

Wil the Minister
pleased io state

of DEFENCE be

{a) whether Govt.’s attention has been
Invited to a news 1tem publishcd 1n the
Daily Telegraph, London dated the 24th
April, 19,2 to the effect that persons bet-
ween 18 and 40 years of age in the Pak-
occupred territory of Kashmir are being
enrolled as vo'un e>rs and mulitary training
& being umparted to them, and

(b) if so, what 1s the
Governiment 10 this regard ? )

reaction of

T HAA (A FAAiET W)
St g, =Ad

(7)

(@) ga & S 71 gadET
W qud qifFea T ¥ ozA AR av gl
Ay afafafaat &1 waT @ war 2

TITHE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) (a) Yes, Sir

(b) All such developments in Palkistan

are taken into consideration in reviewing
our defence measures ]
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T( 1 English translation.
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(w) afz g ar 7 g fqam
F1 78 912w W fF gg @Y gat
Fr wrafadi & J7T QAT 77 &I K,
HiT

(7) Far z8@ s & fHaw av
IATT 1T q9T qLAT FA{g FATT AN-
el H wA AT sgtar fggwI A€
g ?

T[PURCHASE OF SHARES BY L.1.C.

*196. SHRIMATI LAXMI KUMARI
CHUNDAWAT : Will the Minister of
FINANCE be pleased to state :

(a) whether it is a fact that the Life
Insurance Corporation purchases shares of
private companies worth crores of rupees
every month;

(b) whether it is also a fact that out
of the shares of these private companies
majority of the shares are purchased from
those companies which belong to the
seventy-five monopoly houses;

(¢) if so, whether Government would
direct the corporation to stop purchasing
the shares of the companies owned by mono-
poly houses; and

(d) whether the diversion of such in-
vestments to small and medium housing
schemes would not be more viable ?]
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[RAJYA SABHA] 1o Questions 48
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1967-68 312.58 153.11
1968-69  350.28 187.33
1969-70  305.37 220.68
1970-7f  117.12 38.29
1971-72  240.99 102.67
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+(THE MINISTER OF FINANCE

(SHRI Y. B. CHAVAN): (a) to (d) A
statement is laid on the Table of the House.

STATEMENT
(a) and (b) The LIC’s investments in

shares of companies (including those be-
longing to monopoly groups) during the

last five years are given below :—

t( 1 English

translation.
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(In lakhs of rupees)

16 MAY, 1972)

Year Total amount Amount invested
invested in companies
belonging to
Monopoly Groups
1967-68 312.58 1¢3.11
1968-69 350.28 187.33
1969-70 305.37 220.68
1970-71 117.12 38.29
1972-72 240.99 10267

(¢) and (d) The LIC maintains a well
diversified investment portfolio to earn the
maximum yield consistent with the safety
of capital. Market purchases of shares do
not constitute assistance and the only rele-
vant consideration is the nature of security
and yield. Direct subscriptions form part
of the total assistance given to new projects
approved by Government and enable the
financial institutions to influence the poli-
cies of the assisted concerns. Housing
already occupies an important position in
the investment portfolio of the LIC. It is,
therefore, not proposed to direct the LIC
to stop purchasing shares of companies be-
longing to the Monopoly Groups.]
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to Questions 50

T[NUMBER OF FIRMS FOR PRODUCTION
AND SUPPLY FOR DEFENCE PURPOSES

*197. SHRI SURAJ PRASAD : Will
the Minister of Defence be pleased to state:

(a) the number of firms which were
given tenders for the production and supply
of goods for defence purposes during the
last two years and the names of the firms
which have neither supplied the goods nor
returned the advances given to them so far;
and

(b) if so, the action taken by Govern-
ment in this regard 7]
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t{ 1 English translation.
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